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S. Short title Date of Date of
No, of the Bill. presen- publica-
tation. tion,
1. The Banking Companies Bill,1948. 1.2.49. 26,2.49.
2. The Payment of Taxes(Transfer
of Property) Bill, 1948. 10.2.49. 26.2.49.
3. The Public Companies (Limita=-
tion of Dividends) Bi11,1949. 21.2.49. 16.4.49.
4, The Chartered Accountants Bill,
1948. 1.3.49. 12,3.49,
5. The Central Tea Board Bill,1949. 1.3.49. 12.3.49.
6. The Indian Penal Code and the
Code of Criminal Procedure
(Amendment) Bill, 1947. 21.3.49. 16.4.49,
7. The Ajmer-Merwara Tenancy and
Land Records Bill, 1948, 21.3.49. 16.4.49.
8. The Indian Finance Bil1,1949, 25.3.49., 2.4.49.
9, The Hindu Marriages Validity
Bill, 1948, 25.3.49. 2.4.49.
10. The Child Marriage Restraint ‘
(Amendment) Bill, 1947. ‘ 25.3.49. 2.4.4°
11l. The Estate Duty Bill, 1948.
(FINAL REPORT) 31.3.49. 16.4.49
12, The Indian Railways(Amendment) 0B.11.49, 3.12.4
111, 1949 «11.49. 12,4
18, VI Il Rdiecat ,'*““‘“"{%‘:;, 29.114 G 31244

18, The Delhi Road Transpert
Authority Bill, 1945.

1€, The Taxation Laws (Extension
to Merged States and Amendment)

B111, 1949.

12.12.49, 24.12.4

16.12,49. 24.12.,4¢



"THE CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

REPORT OF THE SELECT COMMITTEE ON THE INDIAN JUDICIAL
PROCEDURE BILL.

WE, the undersigned, members of the Select Committes, to which the Bill
to clarify and modify the law in practice hitherto followed in Criminal
applications for special leave to appeal to His Majesty in Council for Criminal
cases decided by the Indian Courts was referred, have considered the Bill
-(copy annexed) and have now the honour to submit thjs our Report.

2. In our opinion, the passing of the Abolition of Privy Council Jurisdiction
Act, 19049 (Constituent Assembly Act No. V of 1949), which covers the rubject
matter of this Bill and which has already come into force, has rendered further
consideration of this Bill unnecessary, and we recommend that the mover of
the Bill be granted permission to withdraw the Bill.

3. The Bill was published in Part V of the Gazette of India, dated the
-6th of March, 1948.
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The 28th November, 1949,
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A
BILL

to clarify and modify the law in practice hithorto followed in Criminal appli-
cations for special leave to appeal to His Majesty in Council for Criminal
cases decided by the Indian Courts.

WHEREAS it is expedient to clarify and modify the law in practice hitherto
followgd in criminal applications for special leave to appeal to His Majesty in
Council for criminal cases decided by the Indian Courts.

It is hereby enacted as follows:—
1. Short title and commencement.—(I) This Act may be called the Indian
Judicial Procedure Act, 194 .

(9) It shal lcome into force at once.

2. Oriminal Appeliate Jurisdiction of Privy Oouncil to be transferred to
Foderal Oourt.—(1) Whereas His Majesty in Council has for the exercise of ite
oriminal jurisdiction to advise His Majesty on the subject of criminal applica-
tions from India granting leave to hear applications and appeals in all criminal
cases from British India, and whereas it is8 now recessary that this law in
practice should be transferred over to the Federal Court of India, it is hereby
detlared that all applications of the kiid and charaeter made to His Majesty's
Judivial Committee of the Privy Council shall hereafter be made to and heard
By the Federal Court.

(2) The procedureé and practivce in vogus in the said His Majesty’s Judicial
Committee of the Privy Council, which shall cease to exeréisé the jurisdiction
it has hitherto exercised, shall be foBowed in all such cases.
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Report of the Select Committee on the Bill to olarify and
modify the law in practice hitherto followed in Criminal
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